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- New Delhi. this the day of 10th July. 2001.

" Hon’ble Smt. Lakshmi SWaminathan, vice~Chairman(J)
Hon’ble Shri Govindan S.Tampi, Member(ﬁ)

1.  shri Pradeep ” Kumar Gandhin =
‘ S/0 Shri Jagan Nath Gandhi .
F Storeman, Office of the Deputy -
Chief BEngineer{Conét.)Northern Railway.,

.Tilak'ﬁﬁidge, New Delhi.
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2. Shri Baboo. Lal o
7 S8/o Shri Mongli Prasad
* Storgman, Office of the
Deputy Chief Engineer®(Const.)
- Northern Railway., Tilak Bridge
Mew Delhi . : a0
'Shri ved Pal 2
S/0 Shri Baboo Ram o
Storeman, O0ffice of the ; .
Deputy Chief - Engineer (Const.)
Northern Railway. Tilak Bridde
Mew Delhi. '
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4. Shri Mahender Kumar ° a
. 8/c Shri Ballu Ram . '
- Storeman, Office of the
Deputy Chief Engineer (Const.)
Northern Railway, Tilak Bridge
Mew Delhi. o

5. Shri Dev Dutt Sharma
3/0 Shri Shankar Lal Sharma
Storeman. O0ffice of the
. ‘Deputy Chief Engineer (Const.)
“.Northern Railway, Shivajii Bridge
Mew Delhi.

¥

6. Shri Rajender Kumar

S/0 Shri Kishan Lal

Storeman, Qffice of the

Deputy Chief Engineer (Const.)

Northern Rallway. 3State Entry Roacd

Mew Delhi. . -.Applicant
(By advocate: Shri K.K.Patel)

Yersus

1. Union of India
Throuah,
Sh. 3.P. Mehta.
General Manager
Northern Railway
‘Baroda House., New Delhi.
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Sh. 3ita Ram Ujjalan,

The Chief administrative Officer
Northern Railway ’

Kashmere Gate =
Delhi : - - - -Respondents
(By Advocate:Shri v.S.R.Krishna) '

{Const.)

 ORDER({Oral)

. R ; . - . -
By Smt. Lakshmi Swaminathan, Vice-Chairman(J)
[ ‘ *{
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e have heard learned counsel fof‘both‘tpe parties.

: ~.
.

~Shri K.K,Patél, learned counsel for the petitioners., has

¢

submittéd rejoiner to the reﬁiy filed by the respondents on

622“2odf (copy placed on record). The respondents have
- - 4 J-- . ]

submitted that in compliance. of the Tribunal’s order in 0a&

Yo

wh

1707/99, the petitioners have been placed in the panel of

Group "D’ Storemen " and pos§ed under the Dy . CEs, in

Construction Orgnisétiqn by _-ongr-ﬂ dated

_ Corr;gendum cto this letter has also{been suBmit%ed by Shii

V.5.R.Krishna. learned counsel, today, fixing "their lien now
as .storeman  on the respective Divisions where they were

holhing_ lien prior to the notificaton of this

rééult/regularisation”. Shri.K_K.Patel$ learned éounseln has
submitted that in ytﬁé ofdéf dated 21.5.2001, it has been
clarified . that’Fhe‘regularisation of the petitioners in the
postAof Storeman is:Confined to the Construction Organisation
and ié limited to the category of Storéman as no nomsnclature

of in the

Storeman exists standard designation in the
Morthern Railway.
Z. We have considered the submissions made bvy the
learned counsel for the parties in terms of the Tribunal’s
arder dated 16.8.2000 in 0OA 1707/1999. The Tribunal had
directed the respondents t& consider the regularisation of
tthe applicants as Storeman/Material Clerk in the arade of

A5

21.5.2001.




Rs ., 800-1500 withinv the périod mentioned therein. The
respondents have themselves admitted that there has been
administrafive delay in complving iwith the Tribunal’s
directions and' have tendered apology for the séme. Taking
into.”accounf the facts of the case. the.abology tendered by
the reépdndedts for the delay ~in complying with the
Tribunal’s qirectiéns-is acéepted, with the observation that
the resbgqgents should{in fUthe tqke more expeditious action
in suéh‘%métters as theV'haYeetaken neariy nine months to
ccmpl§4ﬂftﬁ"fhe order.
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A’i 43;}i‘.. In-_ the’facts and circumstances of the case, as there
& SR R . .
: has. beeﬁ‘;Subsgantial‘compliance of the Tribunal’s order in

Ay e P Ll -

regularising “the'‘applicants as Storeman, CP 84/2001 is

~lssued to the_alleged contemners are

“

dismissed; -Noti

Y

discharged. File consigned to the record room.
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(Smt. Lakshmi Swaminathan
Vice~Chairman(J)
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